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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH:BANGALORE

DATED THIS THE NINTH DAY OF JUNE, 1988

Present: Hon'ble Shri Justice K.S.Puttaswamy,.. Vice-Chairman

Hon'ble Shri L.H.A, Rego....

C.C.NO. 16 OF 1988

Sri G. Nagappa,

son of Masthangadu,
Harijan Beedi, Adongeri,
Kaval Bazaar, Bellary,

(Shri Vadiraj Ghatiger....Advocate)

1.

Vs

Secretary,

Ministry of Railway,
Rail Bhavan,

Union of India,

New Delhi- 1,

The Assistant Personnel
Officer, South Central
Divisional Office,
Personnel Branch,

Hubli - 580 020,

The Senior Divisional
Mechanical Engineer,
South Central Railway,
Hubli - 580 020,

The Assistant Mechanical
Engineer(L), Divisional
Office, South Central
Railway, Hubli-580 020,

‘,ihe Indian Railway Board,

éall Bhavan,
New Delhi - 1,

Member (A)

Applicant

Respondents

This application has come up for hearing

before this Tribunal to-day, Hon'ble Shri Justice K.S.

Puttaswamy, Vice-Chairman, made the following
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In this application made under Section
17 of the Administrative Tribunals Act, 1985 and
the Contempt of Courts Act, 1971, the petitioner
‘has moved this Tribunal to punish the respondents
for non-implementation of an order made in his fav-

our on 30-4-.1987 in A.No. 1889/86,

2, In A,No. 1889/86, which was a
transferrred application, the petitioner had
challenged his removal from service, which was |
resisted by the respondents, On an examination

of the same, we modified the punishment imposed

on tﬁé petitioner to one of compuls§ry retirement
and directed the respondents to make him available
the financial benefits flowing from the same

within the time allowed in our order.

3. Shri K.V. Laxmanachar, aopearing for
Shri M. Sreerangaiah, learned counsel for the
reﬁpondents; files a memo stated that the order
made by us in A.No. 1889/86 has been implemented

e and all the financial benefits due to the apolicant

b

“ﬂ,; f¢}:§5had been made available to him. Shri Vadiraj
- \xhiéhatigar: learned counsel for the petitioner,
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A ”‘ggé?unable to vouchsafe to the correctness of
‘. v Lo / 3 /;'
x.%>¥ LT . the statement made by the respondents.
4, We have no reason to disbelieve the

responsible statement made by the respondents,
in their memo., If that is so, then ve must

necessarily hold that the respondents had already
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'implemented the order of this Tribunal, On this,
these contempt of court proceedings are liable to
be dropped. We, therefore, drop these contempt
of court proceedings. Bﬁt in the circumstances
of the case, we direct the parties to bear their

ovwn costs.
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